INTHE HiIGH Couny OFJUDY

Latiers b CATURE AT PATNA

Appeal No,1240 of 2016
In

Clvil Writ gy sdictlon ¢

et T T

Silya Naravay Pragad i or
" i - Bte Raghunath Prosud, Resident of Muhalia-
bﬂhthﬂﬂﬂj. Fal Ciola, F‘U‘Chnprm PS-L‘hnpm Town, DisL-Saran, ) "

oo Appalinm-Respondent

uie No.7360 or 2013

""-'-l-o--_n--.---q.---,.,'.-.--...-.-‘

| Lilawati Deyi, wife of Stl Nirmal Kumar, Resident of Lakhi Bhawan.

Minsion Rony, Dahiyawan, PO-Chapra, P5-Chapra Town, Dis.-Saran,
2. Dharminath Prasad, Son of [y, Rajeshwar Prasnd

3. Abhay Kumar, Son of Lage Rajestwar Prasad

) Both residems of Silver Houge Malviya Rosd At+Post+PS-Deoria,

Dm.-DeurintUl'J
oo Respondents (1 set)-Pelilioners

4. The Sate i Bihar. throuy, Secrelury, Depanment of Law, Old Secretarial,
Bihar, Patna
3. The Secretary, District Legal Services Authority, Suran at Chapra
6. The Bihar Stare Legal Services Authority, Patna through its Secretary,
Patna High Count Premises, Paing. |
Respondems (2~ Set)-Respondents
B - .--._..-“-_._

Apprarance -

Fur ihe Appellin - Mr. Shamtanu Kumar, Advocate
For the Res pundent Stute: Mr. Uday Bhan Singh, AU to GP-19
Fur the Privare Reypondent ; Mr MM Parbal, Senior Advocate
Mr. Praveen Prabhukar, Advocaie _

RS EErTE e —— e R =
CORAM: TIONOURABLE MR, JUSTICE AJAY KUMAR TRIPATHI

and

HONOURABLE MR, JUSTICE RAJEEV RANJAN PRASAD
ORALJUDGMENT

(Per: HONOURABLE MR. JUSTICE AJAY KUMAR TRI PATHI)

Date : 30-11-2017

Having heard learned counsel for the appellant, counsel for
the private respondents and the caunsel for the State, this Court is
totally in agreement with the finding or the decision given by the

learned single Judge that the award given by the Lok Adalut was

-

nothing bul a farce and misuse of the process of the Court and the

manner in which the award has been oblained on an issue and
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Joes not even come within the ambil
erty 4@
-Jating 10 prof | o
| MEMI ey " horit Act ,
- o of the Legal Sert :ces Authority Ao
of the pm-.-isic_-n_’u;gtﬂ_ g
Lepecially Seg[iqn_l_.?., -
Pﬁl e . ich the Court was inclined to take
This was 4 it case which
dicial Officer, who

¢ all the players including the Ju

| keeping in mind that both thos¢

action agains
a [arce. bu

facilitated such
red, the Court will kee

p its discretion for

authorities have now retl

an appropriate case and pccasion.

The Court befare parting, nowever, would like t0 observe and
caution all the plavers, judicial Officers silting or retired, which

may include even the Secretaries of the Lok Adalat based In the

f the State thal they have [0 be extra cautious

frand

different districts ©

and careful that the forum of Lok Adalat is not used to play a

on the svstem by vesled interest and only such matter must be

entertained for which provision has been made under the Act noted

above and ' s whi i
that only such matters which are pending before a Court

of law and referred for settlement before a Lok Adalat are taken

P

for consideration Fili i
consideration Filing applications directly, entertaining it and

Secretari
ries of the Lok Adalat of all the diSlI’iCtS of Bihar bv th A%
Ve i
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Registrar General for their information and caution. 1f any

. e ; f
aberration emerges Of this kind, which are gross on the face ©

record, the Court may not give any indulgence in futare.

Appeal has no merit. It is dismissed.
(Ajay Kumar Tripathi, J)

( Rajeev Ranjan Prasad, J)
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